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SHRI MANORANJAN BHAKTA: He

met us yuu:rcluy._ ‘oday he is to meet

the ‘striking Junior Engincers which he

has mot done so far,

(v) REPORTED AMAULT ON ASIAN ImMi-
GRANTS IN LONDON
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1450 hes,
AIR (PREVENTION AND CONTROL
OF POLLUTION), BILL—Conid.

MR. DEPUTY-SPE : We new
cortfinue with the Bill to provide for the
prevention, control and abatement of
air pollution. The Minister has just now

notice of an amendment to refer

e Bill to a Joint Committee.

THE mmsmorwmﬂu&‘
HOUSING . AND BUPPFLY AND
ATION (SHRI SIKANDAR
+ I beg to move:

“That the Bill to provide for the.
prevention, comtrol ml abatement of
air pollutioni, for the establ -
with a view to carrying out the
r:apo:, of Boards for the prevention
control of air pollution, for comn-
ferring on and asigning to such Boards
powers and functions relating thereto
and for matters connected ith,
be referred to & Joint Committee of the
Houses consisting of 30 members, 20
from this House namely:—

(1) Shri P. Anbalagao
(2) Shri Manoranjan Bhakta
(3) Shri Samar Guha
(4) Shri Dincsh Joarder
(5) Shri B. P.Kadam
(6) Dr. Karan Singh
(7) Shrimati Parvathi Krishnan
(8) Shri M. V. Krishnappa
(9) Shri B. P. Mandal
(10) Shri Jagdish Prasad Mathur
(11) Shri R, K. Mhalgi
(12) Shri Govind Ram Miri
(13) Shri Nathuni Ram
(14) Shri R. N. Rakesh
(15) Shri Ram Kinkar
(16) Shri Ram Murti
(17) Shri Vasant Sathe
(18) Shri Chairman Bhai H. Shukla
(19) Shri A. Sunna Sahib
(20) Shri Sikandar Bakht

and 10 from Rajya Sabha;

that in order to constitute a sitting of
the Joint Committee thcnﬂ;:mm 1
be third of the total number of mem-
the Joint Committee;

it

Commitiee shall make a report
end of the fimt

5 g
5
g8
ie
iz

R %E

iaig
kst
i%§§
EE;.*
i

E'g’i
E
g..
i
]
i



a1 Air (Prev. & Control JULY 21, 1978 ..

[8hri Sikandar Bakhi]

Muthulb\-thnmﬁm

members be appoin
Sabha wﬁe]dntﬂomuye. )

MR. DEPUTY-SPEAKER: Dr. Karan
Singh may continuc his spocch. 1 think
you can talk on this motion also.

DR. KARAN SINGH (Udhmpw]

[ 1 pointed out the

uuamgleumcultuncm
be recognised. Again I
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over the last few years. From

beginning il history man has intervened

in the el'wn‘nnmmt. Science and tech-
h.lvc certainly gmh um-smdou:

power to man, power been

used for beneficient purposes.

ravages of nature have in many wa

tained and the lhn!hrll IYliving

have been rasied. But the e

rate of gomh of this intervention in

the last years has been very dis-

turbing. Although many countries have
become affluent socicties, they have also

smmlhnnoudy become efffuent societies.

In the United States there are many

rivers and lakes which are virtually dying.

No fish can live in those lakes

of pollution levels. In_ Tokyo

levels. T do not want to go into many
statistics or many references, tfm:uhrly
beeause the matteris going
to a Joint Committee, But I should like
to say that water or air pollution is not
confined to any one country, When the
ocean gets polluted as a result of efluents,
other nations also suffer, When air
polluted in one part of the world, it
not follow national barriers or geographical
over the whole

limitations; it
glnbe,narel.u of which we get bad
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mmnhanﬂhbnuﬂuﬁ
m;:hnﬂm-gm a country
llhmweluﬁm level have
increased. mﬁdin
consldered almont
Inqnallale,thuh,pol!u&g IMG-'.
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1t is really an al E
;‘mmwﬁ "'"?.'ﬂ““i sy
goous but it s likely 63 poll:utl‘aj Mahal,

Al.rmﬂenlthwnimlmlpuh
with some knowledge that the
caused pollution in this country lry
dyseatry, and s0° “:niam”"'miu"
%0 on 5
L discases arc causod a a
result of ajr pollution. In many indus-
trial dtb,nrpolhmon a major health
hazard the

d by p Y
where generally numtmal inputs are
Tow.

15.00 hrs.

Theﬂ:l'on it in a very serious health
factors. Indus-

ui;lmhonumd the major factors for
pollution; uncontrolled wastcs arc being
thrown into the air; then urbanisatiom;
|lunm and where people
are in unsanitary condi-
tions, it is a vicious circle. The more the
people, the more the pollution and the
more the health of those people is affected.

Deforestation has taken a terrible toll.
I have been the Chairman of the Indian
Wild Life Board for many ycars and I
can tell you, the ruthless manner in which
ot e thiry youcs o aue oF e gresten
in ast thirty years is one greatest
tragedies. Ihave myselfscen a combina-
tion—I donot want to mention the State—

of corrupt politicians and rapacious bur-
eaucrats has denuded hundteds and hun-
dreds of miles of fo -amtlmfwhkh
today, our wlld life dan'ﬂ Not
only successor

Chairman nl‘ lnﬂhn Wild Life Bnrd.
Shri H. M. Patel is sitting here—no

doubt, he will hear me out—terrible
ravages have taken place.

SHRIMATI PARVATHI KRISH-
NAN !On&nhwr): himself needs

Dr. KARAN SINGH: The forests are



toanes of nitrogen oxide and 2 tonnes of
sulphur dioxide are poured into the at-
w&m&iww?bywhidﬂ
the Thermal plants, particularly
s St P ekl saventy
tonnes seventy
tonnes of sulphur diosxide are poured
irmhumuqhmufbdhmdw
This is the position of Delhi, our model
ﬁq,%urwhm&m
of rupees mprovement. 'What about
the position in Calcutta and Bombay?
I was secing some statistics;
or some parts of Calcutta, it is literally
not fit for human habitation. This is
the position that is being developed

search te (NEERI), Kanpur, ninc
raajor Indian cities have already reached
air pollution levels le to the
worst clties in the West are thess
vehicles over which there is no control,
the thermal power plants and warious

lungs of hapless non-smokers who may
be sitting mearby. There is a category
of people known as involuntary smokers
Irmmnlﬁngiawurmmmdfour
B:pkmmobwmymtm.

when  you , that

AN HON. MEMBER: Are you a
non-emoker ?

e swon ! o
. t i am i
that we are willlllcf’l'v put to . But
quite seriowly,

are cumulatively a
scrious  matter,

SHRI VASANT SATHE (Akola):
Srm\ﬁ is an antidote to thatpollution.
You will become immune to 3

DR, KARAN SINGH: I had the
privilege of being the Deputy Leader

T

On the international sphere the UNEP
—United Nations Enwmh tal Pro-
gramme—was set up with its headgauarters
in Nairobi. But unforiunately qn seems
1o have lost all its drive. Maurice Strong
was the Secretary General of the earlier
organisation. After he left, the whole
thing has, as far as I can gather,
moribund. In our country, we had set

a National Committee on Environmen!
Planning and Coordination, The late
Dr. Pitamber Pant was its Chairman.
Unfortunately after his death, this impor-
tant and very valuable monitoring
agency that was set up has also become
moribund. It is not as if this is the first
time we have thought of this, When this
National Committee was set up, it was
hailed throughout the xmrld as a very
progressive measure. At that time, I
remember very clearly the Government
and the former Prime Minister made many
statements with ::Erd to the im

of this, But t h‘%};:ned After
Dr. Pant died, nobody taken any
interest in it and it has become moribund. .,

s Th'l:e present Icfnhhﬁon is welcome, but

ve certain important suggestions to
make for the comsideration of the
minister. One is that sound pollution has
not been included. Yesterday my
friend, Mr. George, made a remark in a
lighter vein in regard to sound ﬂ;:i?‘lb.uinn.

suﬂnnh:'l;thednu'bellwelm House
uring zero hour sometimes
beyond permisible limits as far as health
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AN HON. MEMBER : What about

songs?

DR. KARAN SINGH: Songs—sangeet
~are the antidote:

am It AR
aa fasfa a0

Where there is mysic and hapmony, people
live in harmony. Thal is why so many
vedic hymns pray for concord and har-
mony. So, apart from water and air
pollution, sound pollution also should
be integrated into this very hit of legisla-
:3?1:; su that you get a comprehensive
Bill.

The suggestions 1 have to make arc as
follows: Firstly, the National Committee
on Environmental Planning & Coordi-
nation must be revitalised. But please
have a full-time Chairman.  After Shri
Pant, Shri Subramaniam who was Mi-
nister, was Chairman. After that,
somcbocly clse who was & member of the
Planning Commission was made Chai .
Don’t have a part-time Chairman., He
will never be able to give enough time
toit. This is a fulltime, highly e
cialised, highly technical matter.
condly, as I ::i:. noise pollution should

ly enforced.

proporly  cnforced, These at  least
should e enforced immediatcly and
effectively. '1;1:1‘; low pollution tech-
Mk'c{ must he developed in our country.
We not have to make the mistakes
of the western world of guing through
high pollution technologies and  then
getting on to low pollution technology.
We can jump over this step and move
directly into low pollution technology.
May be in the short run the cost may
a little higher, but when you quanti
community amct of it and
you qu.mtift: : damage that can be
done over the lI’:ng run not only to
our generation t to generations yet
unborn, you will realise that 10r 2
cent additional input on low poll
will be the best investment

g’h
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DR. KAKAN SINGH: But they must
be enforced. You camnot bave, avem
; Mg

1
mﬂ must be kept in mind.

t is happening is that the
countries are now ing to us high
pollution technology because it is mnot
permissible in  their own countries. I
read a report that
being exported here which are not per-
misuble in their own countrics becaume
the tar level and the nicotine level is
too  high. Just because they canmot
sell them there, they are ing them to
the developing countries. In other u?ﬁr:',
because rapacity of foreign countries,
the poor developing nations, the popula-
tions of these nations, are being forced to

for their rapacity. So, this must not
i:ynllumd. We must be alwolutely ruth-
less on these matters,

We must also introduce emission stan-

Itisa i » the way our buses,
the mmg :::El:“ vehicles and privaw
vchicles in this country are putting poise-
nous fumes into the air. Very often,
many of us in Delhi sometimes almost get
asphyxiated when we
and there

Myfi:ulpuhlilﬂummwtdcwbp

a masive public educa
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SHRI SIKANDAR BAKHT : [ am 100
per cent in agreement with you.

DR. KARAN SINGH : 1 would urge

tLll::t if you ho}t a &eloﬁah Commitiee,

is is a matter t public importance.
Fwhe

rever neccssary.

us, we will not decline going, but
should bx a time limit. I would nrﬁ
that by the end of this year we shou
pass this legislation so that at least the
existing population and children still to
be born arc to some extent safeguarded
from pollution.

SHRI JJ;?M.A‘I‘}I RAO \'Berh;‘_!:
purj r.  Deputy » »
pnlful.im has become a wmid-wide phe-

nomenon, It is growing into gigantic
proportions mostly because of  indus-
trialisation and man with the advance-
ment of sciencc and technology has
become a God himsclf before he could
become a man. God created man and
Nature, so that man could live in har-
mony with Nature; and even in commune
with” Nature. But in the name of indus-
trialization, man has polluted the whole
cavironment, the result being that life
on Earth has become hazardous.,  While
T appreciate this bill, which secks to pre-
vent and control pollution of the air, I

with this bill. You ll‘zulhlt 6 months
arc not cnough, and your Central

can have jurisdiction over all
A Central Board in required,
it could control polution of air,
water, land and of noise, so that there
could be uniferm application of certain
and norms, which the State
Governments should be required to follow.
That is amu::r done. Some States
have not bo to lock into the legis-
lations pased carlicr. Therefore, ngu
bﬂq‘:] coming forward with another ame E

%

It is difficult for man to live on this
planet, because he docs not get clean
air and atmospherc and pure drinking
water; mdm l:;i:ep-il lb’l‘rhrtfn’ le eannot
even gt is  pro
has to be dealt with on a war footing,
scriosly and in an integraied manner,
Merc provision of a sct of penaltics for
contraventivn, will not dv. When an
industrial unit is being set up, the site
selection commitice should consist of a
member of the Central Anti-Pollution
Board, so that an industrial unit which is
sct up, is located at a place far off from
urban and congesied aress ; and thus,
the pollution which is bound to be there,
could be minimized.

There is an agitation against the esta-
blishment of a refinery at Mathura, So
also there is an agitation at Bombay
agminst the proposed fertilizer unit there,
These are all highly crowded cities.
If you have industrial units there, it will

!ntheﬂllutionpmblem. In Bombay,
il issmid t every day, 60,000 to go,000
gallons of human waste is dumped into the
nea The sea is there tn
bsorb it; o , what an amount of

am not in favour of the
approach to this problem. Pollution of
water, of air, of land and noise all go
together. Therefore, an _integrated ap-

t in 1977,
control air pnllution. Another bill 15 to
be introduced, as announced by the

SHRI SIKANDAR BAKHT : Very
few have,

I JAGANNATH RAO ¢t Vi
Iez?!nﬂgm,wu sre coming fmﬂ

pollution would be there! We should first
sce that pollution is :Il‘il;m'nltrd; and ax
i ialization is necessary=—and
we cannot do without ite—we should see
that pollution is controlled, or minimized.
‘These are aspects which have to be gone
into. The State and Central boards
should comsist of members who are to
serve there permanently, or for a certain
jiod of time. Pari-time members
will not be able to do much. This.
problem has been there for years; and
not much sericus attention has been
by Government, much less

do not know the hazards. In cities
and industrial areas like Kanpur, Bombay,
Caleutta and Ahmedabad, indusiries have
been l.h:l‘:&;nﬂtheeitiuhuw hr,up
subsequently. fore in art
of the cities we find industries, which
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vegetation—trees - and  paddy plants—
completely burnt, i.e. tation
\ﬁs:in a rdiuaof;t‘c:g“ll;:'e

there is no pollution. But I have myself
:;e.en that Ee Mthed.:ﬁmu are letin to
river, . When people
that way, they cannot even breathe tﬁ
air, because it is so punm:md it bruns
in their nostrils, I m{:’l{ felt
it. The rﬁtt;:c Government, whi i.Aic“
charge o implementation of the Act
—aof course, it has not sct up the Board—
has given a certificatc that all the restric-
tions im by it have been carried out,
The industrial unit took the stand before
the Committee that the conditions imposed

licence 1till such time as the restrictions
imposed by the Committee are fulfilled.
Ot isc, it will be difficult for people
tolive, Alrcady, the life of the community
is becoming hazardous and people are
not able to live,

is not being done. But the i il
have their own way to get the certificate
from the officers of the Government,

i

e i okl & ooviain
to solve this to contain u-
tion, there should be legislative poil_
surcs, institutional measures and  scien-
tific and technological measures.
scienee  and  technology, mean
gating pollution so that while we
industries to grow in a particular
Varger interest of the country
cconomy, we should also see that pollution is
mtrgﬂndmﬂum extent so that
‘the life of the community is not put in jeo-

8

Esi

i
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g

(huw‘ to institutional or administra.
:i::duful. Ithnmmq‘hift hmhbe
in four months vhit the g:uh.m

¥
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g

‘of Poliun) Bill -
State Governments have  to ensure that the

mwmmuumuq&

of their chimney, Ewven

::;mh:nnmﬁm o
ome

the Tahwust of the buses wwed 1o be

on the top to aveid pollution, but now

are you completely
engulted by smoke and cannot even
breathe. ,  scientific and techno-
’ ol 1 I. 1 to --L-thﬂ
the pollution by the cfffuents and gascs
of atmosphere have to be introduced

The present t approach should
be given up. Let the Government
bring a ill Bill to control

pollution of water, air, land, noise and
radio activity. Why not we have
such an Act ? {w’: an Act in
1974 and we amended it in 1977. Now
Government  have come forward with
another amendment to that  Act.

i

This is a Bill 10 deal with pollution
of air., You have not touched pollution
of land, the garbage that is thrown omn
streets.  That is also responsible for
pollution of the air. You have also not
touched noise. All these have 1o be
taken together because onc  pollution
leads to another pollution, and the whale

pt is o i . 5o, an integra-
ted approach is required. For heaven’s sake
don't go on with this !:iocerncal approach.

g

We arc going to the t Committee, but
we arc only dealing with water and air
mutgm. What about pollution of the

while burning the garbage, docs not burn
it properly.
MATI PARVATHI KRISH-

SHRI
MNAN (Coimbatore) Where do they burn it?
the heaps of garbage.

SHRI JAGANNATH RAO : Gases
emanate it and there is pollution.
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Regarding Calcutta, today®s Times of India
says @

“As much as 671 tonnes of pollutents
are cmitted each day into the air (this in-
cludes gascous wastes from i
domestic  sources,  power
units and sutomobiles). Not -
singly, one out of every fom-stu&enu.
in Calcutta suffers from  tubercul

MR. DEPUTY-SPEAKER. He may
continue later. We bhave to go to the

Now we take up Private Memberns
Business.

15. 30 hrs.

COMMITTEE QN PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTIETH R.lrouf
ot v festre qrwem (grfye ) :

ASADHA 80, 1000 (SAKA)  Bills Introduced 283

TSR AERE, § weTw v §
“Fir ag awr Fesroerdy wee
¥ fredael owr  dwedt
st wfufe & el
wftde &, 9 10 g,
1978 ¥ war ¥ TR
fsar mar ar, @y &0

_hm.hDEPUT\.’-SPMRFI‘hequn-
““That this House do the
'I‘mdal\md mlﬂee
Mwlbeﬂmmmtbeagth July,
‘m.l
The motion was adopled.

£5'30 hre.
CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Preamble and article, ¢i.

SHRI CHITTA BASU {ﬂl
I beg to move for leave to introduce &
gthu- to amend the Constitution of In-

. MR. DEPUTY-SPEAKER 1 The ques-
tion

“That leave bc granted to introduce
aBll fmthummmdlho Constitution
of India,™
The motion was adopled

SHRI CHITTA BASU: I introducedf
the Bill.

REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL*

(Insertion of new section 7A)

off i www weft (Tgoew) ¢
¥ gery v § fe oiw sfaffier

*Published in Gazette of India Extracrdinary, Part II, Section g, dated g1-7-78.
tIntroduced with the recommendation of the President.



